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IN THE CENTRAL ADSIS.ATIVE, TRIBUNAL : HYDERABAD BENCH 
2 	 'V 

O.A1N0.1633/93 

BEThEEN: 

R.Posanna Goafi 

J.Chakreshwar 

AND 

1. Union of India, rep, by its 
Secretary, Defence, Central 
Secretariat, New Delhi. 

Date of Order: 18.3.97 

Applicants, 

The General Manager, Ordnance Factory, 
Ministry of Defence, Yeddumailararn, 
Nedaic Dist. 

The Deputy General Manager (Mrnn,) 
Ordnance Factory, ,Ministry of Defence, 
Yeddurnailaram, Medaic Dist. 

N.than Rao 
5, S,Maljaiah 

G,Devarsandam 

N.Ganesh 

K,Prabhakar 

9, D.Balaiah 

10 • K,N .Satyanarayana 

11.P.Srinivas Reddy 

12, G,Na render 

13.J.Madhusa5han Reddy 

14,A,Devajah 

15,S.Prasz34a Rao 

16 ,N ,Shankärappa 

17,A.Janardhan Reddy 

18.M.Lakshma Reddy 

19.S.Sathaiah 

20.P.Si.x5hakar 

21,K.Yel.lesham 

22. G.V .R.Murthy 

23.D.Anantha Rao 

24.P.Madhus&han Reddy 	 I 

25.3 ,Seetha Rao 

26,14d,Ghouse 

27.Laxman 

28.sT.Pratap Reddy 	Resporx5ents. 

- - - 
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Counsel for the A pplicants 	 .. Mr. P.Venugopal (N'M 

Counsel for the Respondents 	 Nr.V.Rajeswara Rao fox 

Mr N .V.Ramana 

CORAF1: 

HON'BLE SHRI R.RAZIGARAJPJN : MEMBER (C!ti.) 

HON'BLE ShIFtI B.S. JAI, PARAMESHWAR : MEPtER (JUDL.) 

.7 U 1) G E, N E N T 

X Oral order as per Hon1ble Shri R.Rangarajan, Meriter (Admn• ) X 

None for the applicant. Mr.V.Rajeswara Rao, for 
Mr.N.V.Ramana, learned standing counsel for the respondents. 
2. 	There are two applicants in this OA. They joined as 

Semi-Skilled Turner on 16.10.87. They flied this GA for setting 
ao.L(ac LLZ 	.LILIpUyLJ.A ¼JLLItL rfl# 	UI / V)tf Wg 	IJ'J LA.L _Asau, 	!-. 

23.12.93 issued on behalf of the General tnar, Ordnance 

Factory, Yeddumailaram, r'edak fist by holding the same as 

illegal, arbitrary, violative of Articles 14 and 16 of the 

Constitution of India and for a consequential direction to treat 

the applicants as seniors thereby directing the respondents to 

permit the applicants to appear for the Trade Test of Industrial 

Employees for pronotion from Skilled to Highly Skilled Grade-Il 

a 	- 	 - 	- - 	 ------ - -. 

aside the order dt. 23.12.93. 

The respondents in this GA submitted that the applicants 

herein request for implementation of the judgement in OA.763/93. 

The OA.763/93 has been reviewed in RA.103/94 in OA.763/93. The 

directions given in that RA will hold good in this case also. 

With the above observations the GA is disposed of with 
no costs. 

( R.RANGhRAjAN 
Member Mdmn,)L 

Dated: 18th March, 	1997 

sd 	_— (Dictated in open court ) DR 
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